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IN THu CENIRAL ADMINISTRATIVE TRIBUNAL:CUTTACK EiNCH

Qriginal Application No. 472 of 1995
Misc «Application No.818 of 1995

Cuttack this the 7th &y of December, 1995

P,Varahala Raju poe applicant (s)
Versus
Union of India & Cthers e Respongent (s)

(FQR INSTRUCT IONS)

1. Whether it be referred tO reporters or not ? Ao

2. Whether it ke circulated to all the Benches of
the central Administraetive Tribumd@l: or not 2
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(PoV eVENKATKR IS HNAN)
Ms MBER (@LDMINISTRAT IVE)



CENTRAL ADMINISTRAT IVE TR IBUNAL CUTTACK BENCH

Origindl application No. 471 of 1995
And
Misc. “pplication No, 818 of 1995

Cuttack this the 7th gay of December, 1995

LHE HONOURABLE MR «P.V JENKATKR IS HN N, Mu MEER (ADMINISTRAT IVE )
P.varahala Raju
P.Way Mistry

oWk Railway, Unger aPM(D) ... Applicant
By the advocate:  VM/s.YSubraminyam
Peatapathy
Versus

Union of India represented by:
l. Chief Project Meinager,
S.E.Railway, Rayagdda

2. Senior Project Manager (D)
S ok WRailway, Rayagaga

3. Chief Administrative Officer,
(Projects)
“ ot BRailway, Bhubanesvar

4., UesVelNe RdJu
M I-III Rayagaga

5. Fattabhi Ramayya
M I-III-Rayagadga e Respondents

By the s#dvocate:s Mr D eNeMishra
OR D & R
MR « PV »VENKATKR IS HNAN, MEMBER (WDMN) 3 #pplicant who was working as
Permeénent Way Mite in the South Eastern Railwdys was
promoted &@s Permenent Way Mistry by corder dated

29.,11.1993. He hd3s reported for duty withe ffect from



2
29.11.1993 after-noon &s Perminent Wy Mistry.
Subsequently, Railways chianged his headquarters
from IAdda to Rayagaga where he is working at
present. This order specifically refers to the
a@pplicadnt as Permenent Way Mistry. The grievance
of the applicant is that even after his promotion
ds Perminent Way Mistry he is being paid Py due
to Permenent Way Mate,
7. The respondents have not filed any counter
denying the averments of the applicant. Learned
counsel for the respondents wanted more time for
filing counter. But it is seen that on 22.8.1995,
the Tribundl haed ordered the counter to be filed
within four weeks. &gain on 30.11.1995, the
Tribumdl ordered "it is noticed that already fourg 'm,cw‘tﬁj
héve pdssed since the respondents @re not iced on
the min application. There is @ consideréble delay
in filing counter. As & last chance, peremptorily,
the respondents are directed to file their comments
on the Misc .Application and so @lso counter-affidavit
to the Origimal Application within @ week. This is
a8 very heard cf}e where the applicant has been
promoted for more thidn & yedr and he hds been
deprived of the higher sa@ldary although it is averred
in the petition that he has been working in the
higher promotiondl post."
3. Unger the circumstances, I consider that

further time need not be grented to the respondents



for filing the counter.

4. From the pleadings I find that the application
cdn be disposed of with & direction to the 1st
Respondent to ex3mine the question of payment of salary
to the @pplicant in the promotional post of Perminent
Way Mistry and pass appropriate orders within two
months from the date of receipt of this order. He shall
dlso consider the question of payment of difference of
salary for the past period for which the applicant
dischsrged his/duties ds Permdnent Way Mistry within
the period stipulateg above.

5 With these directions both Original

application No.471/95 and Misc.Application 818/95
are disposed of. No costsg.
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